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HYDERABAD BENCH

_ ;
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
N AT HYDERABAD :
0A.184/91 ; date of decision : #-9-1993
l||
Between :

K. Radha Krishngn

and

¢ Applicant
ll

1. The Secretary,

Min, of Personnel, Admn, Reforms,
and Pensions, |

Deptt., of Personnel & Training,
Neu Delhi :

2. Union of India, rep. by
The Secretary

Departme nt of Nine$
Ministry of Steel & Mines

3. The Director Geﬁaral
geolugical Survey of India

» Chouringhee Lane!
Calcutta 700 D16

4. The Dy. Director General

Geological Survey of!India
Southern Region

|
|
Bandlagadda, Hyderabad :
|

: Respondents
I|
Counsel for the appliéant

-
-

[
HON. MR, JUSTICE V. NEELADRI RAO, YICE-CHAIRMAN
I

1
i

HON. MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgeﬁent

|
i
|
|
[
|
|
|
|
|
|

( As per Hon. Nr.'JusticexU. Neeladri Rao, Vice-Chairman)

This OA is filed praying Por declaration that filling

\ ;
of fs.1400-2300 in the Southern Region, Geological Surveyﬂ
. I

1
|
1
|

3

R

'
1

V. Venkatesuwara éao,
, Rdvocate '
I
Coums el for the respun?ents : \
1 Addl, SC for Cent#al'sout.
| 1
CORAM : A

I
L

!
1
1
1
!
1
1
1

f

up of the post of Junior Technical Assistant of tre Grade



w
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Copy to:-

1. The. Secretary, Min. of Parsonpel, Admn. ReParms, and

Pensions, Daptt. of Personnel & Training, New Oslhi.

. LR I
f\"’"_. ,

24/ The Secretary, Department of Mines, Ministry of Steasls
and Mines, Union of India, New Delhi. B

3. The Dirsctor General, Geoligical Survey of India, 4,
Chowringhee lane, Calcutta=016. '

4, The Dy. Birector General, Geological Survey of India,
Southern Region, Bandlagadda, Hyd.

5. ‘One copy to Sri. V.Venkateswara Rao, advocate, CAT, Hyds

6+ 0One copy to Sri. . - Addl. CGSC, CAT, Hyd.

7.  One copy to.Library, CAT, Hyd.. -

8. One spare caopy.

_{.My’w“"'f . -
Rsm/- .

harsd L
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e 25,

2 |
:

es belanbing to

of India, Hyderabad by the candidat

sC & ST in excess of the reservation of 22% per cent in

the cadre on the basis of 40 poin
‘ &
arbxtrary, unﬁConstltutlonal, andjeguash Egmhe 40 pc&pt

t roster, 15 illegal,

roster balngwulolatlve of article 14 and 16 of the Con-
sbitutlonuofrlndla and to hold that appllcant is entitled
ost of Junigrl Technical Assistant

for promatloh to the p
& §Ts in

leaving 22% per cent tuuards reservatlon For 5Cs

the tntal;nwmber of posts of the cadre as and when they

arise, Ulth all conseguential beneifts. i

on 2242 1991, this Court passed an ;nterln order by

Y
appointments to

directing th= .respondents not to make an%
the post oP Junior Technical Assistants gurusant J_’che

”””””” dﬂgp be held on

22%@—1991;pendin@ further orders, -‘;

3, sSri V. Venkateswara Rao, learned cpunsel fo~
i x -

applicant’ submitted that the applicant @8~ nc

in pursuing this DA and is withdraving :this O
4, Hence, the DA is digmissed, It is needl;:L

that in view of the dismissal of this DA, interi;>\

dated 22-2-1931 stands vacated.
5. No ! custs. CC by Wednesday i.e, 8-9-1993,

e »
3 ORI
(V.. Neeladri Rao)

(P.T. Thlruuengadam)
. lice-Chairman

Nember(Admn.)

! pated : September 2; 1993
Dictated in the Open' Court

sk r |
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‘TYPED BY coMPARED Y *
CHECKEL BY APPROVED BY

I\I THE CENI'RAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

~

THE TOW' 5LE M. JUSTICE V.NEELADRT RAO
VICE CHAIRMAN

ABD
|
THE HOW'BLE MH.A. é\.GOR’I‘HY : MEMBER(A)

AND

THE HON'BLE MR.T.CHANDFASEKHAR REDDY
. MEMBER( JUDL)

2ND

.,THE HON'BLE MR, p.TLerUVENGADaM:M(A)

'Dated- E%/]?V/

CRﬁmrwun@mmT- Q_;;,

M B R e N

>

—
O.4.No, | /2///4/

Laho O s (Pe _)

2Admi ted and Interim dlrectvﬁns
issued,

All ed

e Disposed of with directions
—BiEmissed

Dismissed as withdrawn
Dismissed for default,
s jected/Ordered

~HNo crder as to costs.
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